
In The Central Administrative Triibunal 
Calcutta Bench 

LA 461 of 1996 

Present ; I*n'ble Mr. D. Furkayatthal  JUdicial (errber 

Hon'ble Mr. V.K. Majotra, Adrninistrstive I'ernber 

Abdul Niaixe and Othersl  

- VS' 

Union of India, thrcugh the Cairman, R*ilway 
Board, New De)hi. 

The General Manager, Metro Ra1way, Calcutta. 

The Chief Enginser(Constxuctiop), Metro Railway, 
Metro Bhawan, Calcutta. 	•1 

The Perment Way inspector, Mitro Railway, 
Calcutta. 	 I  

.•.. Respondents 

Fr - t 	Appljat& s Ms. Be Mondal,Chunel 
Mr. B. h.tterjeo, ounl 

For the Rspond€nt ; Mr. P.K, Arora, Coursel 

Heard on : 06..08..2001 	 Date of' '3rdor : 06-08.2001 
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The grievance of the applicants, inshort, is that while 

that were 	wrking as casual Gangmen from'l-.1-1983 to 19-10-86 r 	 I  

he had been dis-angaged along with other caóual Ganmen. But the 

respondents, after dis'angagement, engaged dome Gangmen over-

looking the claim or the applicantsdue to complet9' the tcrk 

in respect of the Concerned project. Now thp appljcante have 

sought direction from this Tribunal to ei1gag'rj them as per their 

seniority list maintained by the repondeatsagjnsth0  work 

as cCsual Gangmen. The respondents denied the claim df the 

pplic 41ts; though it is admitted by the respndents in th@ir  
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written stetement that the constructicjn 	rk of this Railway 

is awaiting completion very shortly and hee is no need for 

engagement of any casual labour now. However, if iy further 

ork comae up requiring service of casual 1abour.rs, the cases 

of the applicants will be kept in views 1fb assurance is given 

to the applicants for their rauengagementas alleged. Ld. 

Counsel fir. Chatterjee for the applicantsralias on that state-

ment made by the respondents and submits 1hat necessary direction 

be issuea upon the respondents to consider the cases of the 

applicants when opportunity of 6ork will cbme or vacancy will arie 

for the purpose of engagement in the said project as per their 

seniority. Ld. Counsel Mr. Arora on behalf or the respondents 

submits that the list, as referred to by the applicants, is not 

the seniority list. However, the respondents should have the 

seniority list in respect of Cangmen engaged by them. In view 

of the aroresaid admitted position, we think it would be appro-

priate to direct the respondents to coasider the cases of the 

applicants for the purx)se of rc-engagement against the vacancy 

or work will be avadlthle in future uithcutbraaking their senio-

rity list as casual labourers maintained by'. the respondents. With 

this observation, application is disposed of. 

( U.K. Majotra ) 	 ( 0. Purkyastha ) 
1iember() 	 Mernber(3) 
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